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PART IV—ARills introduced in the West Bengal Legislative Assembly; Reports of Select Committees
presented or to be presented to that Assembly: and Bills published before introduction in that

Assembly.
GOVERNMENT OF WEST BENGAL of Procedure and Conduct of Business in the
LAW DEPARTMENT West Bengal Legislative Assembly, the publication of the
Legislative following Bill, together with the Statement of Objects and
NOTIFICATION Reasons which accompanies it. inthe Ko/karq Gazeite, the

No. 19%89-1..—21stNovember, 201 8.—The Govemor Bill and the Statement of Objects and Reasons are

having been pleased to order. under rule 66 of the Rules accordingly hereby published [or general information. —

Bill No. 30 0f 2018

THE KOLKATA MUNICIPAL CORPORATION
(SECOND AMENDMENT) BILL, 2018.

A
BILL

to amend the Kolkatq Municipal Corporation Aet, 1980,

\Vest Ben Act

Widr is ¢ . ati ct, 1980,
*REAS 1L 1s expedient to amerd the Kolkata Municipal Corporation Ac it

for the purposcs and in the manner hereinaftcr appcaring,

[t is hercby enacted in the Sixty-ninth Year of the Republic of India. by the

legislature of Wesy Bengal, ag foliows —

Short utle and Lk e h ’ Al SCL
commencement (1) This Act may be called the Kolkata ML'INC'I)"’I Corporation (SLLU”d

/\mendment) Act, 208,



NS}
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[ParT IV

Amendment of
section 6 of the
West Ben. Act
LIX of 1980

Amendment n
the heading of
Chapter 1.

Substitution of
new section fo1
section 206.

Omussion of
section 27
Amendment of
section 131.

Amendment of
sectiont 172.

Amendment of
section 173B

Insertion of new
section 174A

after section 174,

Amendment of
section 181

The Kolkata Municipal Corporation
(Second Amendment) Bill, 2018.

(Clauses 2-11).)

(2) This section shall come into force at once; and the remaining sections shall
come into force on such date or dates as the State Government may, by notification
in the Official Gazette, appoint.

2. In section 6 of the Kolkata Municipal Corporation Act, 1980 (hereinafter
rcferred to as the principal Act),—
(i) the following proviso shall be added:—

“Provided that the elected members of the Corporation may also elect
an individual who is not a member of the Corporation to be'(hc Mayor
provided that he gets himself elected to be a member of the Corporation
within six months from the date of the election, failing which, he shall
cease to be the Mayor of the Corporation.”:

(i1) in the existing proviso,—
(a) for the word “Provided”, the words “Provided further” shall be
substituted,
(b) after the words “the Corporation™ the words “or individual”
inserted.

shall be

3. In Chapter I1I of the Kolkata Municipal Corporation Act, 1980 for the words

in the Heading “*B. Miwicipal Service Comniission ", the wonlds “B Selection by
. e 4 . ‘tion

the West Bengal Municipal Service Commission " ghall be substituted ?

4. For section 26 of the principal Act, the following section shall be substituted
¢ C '_

26. The West Bengal Munieipal Service Commission constityted
under sub-scction (1) of section 3 of the West Bengg| MLb “ C'l
Service Cormmission Act, 2018, shall select such persounel for the Eor or:lll]ilup‘l
may be prescribed by the Statc Government, and it shall be binding on t : e
to appoint the personn¢l selected by the said Commission,”,

“Selection of
personnel.

as
he Comoration

S. Section 27 of the principal Act shall be omitteq.

6. To sub-scction (3) of section 131 of the principal Act, the followin
shall be added:—

“Provided that the tates under this sub-section
accordance with the relevant charging provisions.”

g proviso
ay be subject to change in
7. In sub-clause (iA) of clause (b) of sub-seciign (

principal Act, for the words “sixty-five years”
substituted.

1) of section 172 of the
» the words “sixty years™ shall he

8. In sub-section () of section 173B of

: the principal Act OV
shall be omitted. ! , the second proviso

9. Aftersection 174 of the principal Act, the following section shall be mserted:

“Review of
scheme for Basc

174A. Notwithstanding anyth;j :
. é ything contained in secti -
Unit Area Value. 3 section 174 o any

A other P'KO\’iS’_OHS of this Act, the Corporation may, at an ti

review the scheme for specitying Base Unit Area Valye by COHS[itutin; ¥e y time,
of such persons as the Corporation may, with the approval of the SlatgG fl‘n.lnmtcc
by notification in the Qjficial Gazetre. appoint ™ gt

10. In section 181 of the principal Act.—
(1) nsub-section (1), for the words ‘by a public natice’
shall be substituted;
(i) insub-section (2), for the words by a public ogjce’
shall be substitufed.

-the words “by nofice’

» the words *by notice’

West Ben. Act
X1l of 2018.
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Amendment of
section 338.

Substitution of
new scction for
section 394.

Amendment of
section 39R.

The Kolkata Municipal Corporation
(Second Amendment) Bill, 2018.

(Clauses 11-13.)

11. In section 338 of the principal Act, for the words “which shall not be less
than fifty rupees and more than five thousand rupees”, the words “which shall not
be less than five thousand rupees and more than one lakh rupees” shall be substituted.

12. For section 394 of the principal Act, the following scction shall be
substituted:—

;g dl?ggﬁa:g’g for 394. Every person who intends to exceute any of the works specilied
iti r . S . ‘
repairs of in clause (b) to clause (m) of sub-section (1) of section 390 shall
buildings.

apply for sanction by giving notice in writing of his intention to the
Municipal Commissioner in such form together with such fees including Drainage
development fee and containing such information as may be prescribed.”.

13. lnl sub-section (3) of secticn 398 of the principal Act—
Q) for the words “two years”, the words “five years” shall be substituted;
(11) the following proviso shall be added:—

Provided that in case ot sanction which requires re-erection or sanction under
this Act of any dilapidated or conderaned building, commencement of work should be

made within one year or within such time as may be specified by the Municipal
Commissioner at the time of sanction.”,

STATEMENT OF OBJECTS AND REASONS.

It is considered necessary and expedient lo amend the Kolkata Municipal
Corporatnqn Act, .I 980 (West Ben. Act LIX ol 1980), for the purpose of—

(1) election of the Mayor of a person who is not an elected member of the
Corporation, who shall get himselfelected as amember of the Corporation
within six months of the election as Mayor;

(i1) selection of personnel by the newly constituted West Bengal Municipal
Service Commission:

(iii) extending the benefit of exemption of property tax to the senior elliels

(iv) levying drainage development feces where gencration of additional new
useable space occurs; )

v) extending time period for commencement of work from thc. date ‘ol‘
sanction ofbuilding plan from existing two years to five years to give rCllCt.
to the citizen from paying additional sanction fees for revalidation of

_ execution of such work;

(vi) constitution of Committee to review the Unit Arca Assessment scheme for
specifying Base Unit Area Value to extend maximum benefit to the tax
payers of Kolkata.

2. The Bill has been framed with the above objects in view.

i é.'”There is no financial implication involved in giving effect to the provision of
1e Bill.

'K'C)LKATA, FIRHAD HAKIM,
The 20th November. 2018, Member-in-Charge.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURL
Secy. 1o the Govt. of West Bengal.,
" Law Department.
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